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BY CIRCUL ATION @ -
CE~TRAL AD~INISTRATTVE TRIBUNAL 

- ALLl\H.l\BAD 3E . 'CH ---------- - -ALI.J\HA8i\D 

~vie"V1 Applica tio n No . 63 of 2000 - -
I n -

Or' g!na l ~~plicatio~ ~.1443 2f 1 99 7 

/A' 
Allahabad t his the Cj..-__ day 0 f :[.,.. "p QA 2 00,01. 

r 

Ho ri ' b l e :-1r . s . K. I . Naqvi , t.fember (J) 
Hon ' b l e Mr . :.: . P . Si ngh, l·1ember ( A ) 

G . :'1. Singh • • • • • • • • Appl i c ant 

By Jl.dvoca t e Shr i s . R• m 

Vers us 

Unio n of I ndi a & 

Others • • • • • • • • • Res oorxlen t s 
~ 

O R D E R (By Circula t ion) - - - - -
By Hon ' b l e :tr.s.K.I. Naqvi, ~1e.-nber (J) 

This r eview a pplica tion !'Jo . 63 of 2000 

h as been pre f e rred in O. A. No . 1143 of 1997 G . ~.Singh 

Vs . Uni·)n of India and Others , decide d a nd dismissed 

at admiss i on stage , vide order dated 18.8.2000 on 

t h e ground of be ing barred by period of limitation 

a nd self cont~adictoryypleadings . 

2 . On pe rusal of record , it is f o und that 

t here is no apparent or patent mistake of laW'or 

f act. Incase the a plicant is aggrieve d of findings 
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i n the ;ra tter . recourse o pen i s o n the a p pe lla t e 

side . 

3 • Fo r the aoov c , no f orce fo und in the 

r evie i-1 petitio n _ whi ch deserve s to be d i s:ni ssed 

a nd i s a cco r d i n g ly dis~issed . 
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